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Contracts (Regulation) Act, 1952. [Placed in
Library. Se¢ No. LT—3827/70].

Conoucr or ELeCTIONS (SECOND AMENDMENT)
Rures

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): I beg to lay
on the Table a copy of the Conduct of
Elections (Second Amendment) Rules, 1970
(Hindi and English versions) published in
Notification No. S.O. 2362 in Gazette of
India dated the 3rd July, 1970, under sub-
section (3) of Section 169 of the Representa-
tion of the People Act, 1951. [Placed in Library.
Ses No. LT—3828/70]).

SHRI SAMAR GUHA (Contai): Sir,I.

have to make an observation on a mon-contro-
versial subject.

MR. SPEAKER : I am going to place your
point before the Business Advisory Committee.
There should be a limit to such things. Shri
Sanjivayya.

1242 hrs.

CONTRACT LABOUR (REGULATION
AND ABOLITION) BILL~—(Contd.)

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVAY-
YA): Sir, yesterday, I was saying. ...

SHRI SAMAR GUHA (Contai): I wan-
ted to make a submission. . ..**

MR. SPEAKER: Nothing will go on
record ; this is against my ruling, Another
business has been taken up, and the hon. Mem-
ber is intervening in between.

SHRI D. SANJIVAYYA: Yesterday,
1 was saying that some hon. Members wanted
the limit of 20 should be reduced to 15 or 10,
Some other hon. Members brought to the
notice of the Government that many pieces of
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legislation passed by this House and by the
various State legislatures are not properly imp-
lemented. Therefore, whenever we think of
any legislation, the main objective should be
that it should be capable of strict implemen-
tation. If we reduce the number from 20 to
10 or 15, the number of establishments will be
too many and the whole question will become
very unwieldy for implementation,

SHRI NAMBIAR : How?

SHRI D. SANJIVAYYA : Many more
establishments will come and then it will be-
come very difficult, However, in the proviso
to clause 1 (4) (b), it bas been said as follows :

“Provided that the appropriaté Govern-
ment may, after giving not less than two
months’ notice of its intention so to do, by
notification in the Official Gazette, apply the
provisions of this Act to any establishment or
contractor employing such number of work-
men less than twenty as may be specified in
the notification.”

Therefore, there isstill authority for the
Government to make this Act applicable to
those establishments and contractors to employ
less than 20 people. (Interruptions.)

With regard to the appointment of Advisory
Boards there was some criticism. These Advi-
sory Boards, whether Central or State, will be
of a tripartite character. The Joint Committee
of Parliament has also rightly suggested that
the representatives of the workers should not be
less than the representatives of the contractors
or the employers. Some Members have suggest-
ed that the workers should have a majority,
When we say it is not less than the number of
representatives of the contractors or establish-
ments, it means it is equal or more. So, there
is still a possibility of appointing more workers
on the Advisary Boards.

With regard to the appointment of the
Chief Labour Commissioner on the Central
Advisory Board, there was some objection. The
real point is, the Chief Labour Commissioner is
in the know of all the establishments, employers,
workers, conditions of service, working condi.

*% Not recorded.
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tions, etc. Therefore, we thought he would give
his experience to this committee and his advice
will be valuable,

SHRI NAMBIAR (Tiruchirappalli): It
will be only formal attendance.

SHRI D. SANJIVAYYA: No; not formal.

There are provisions in this Bill for register-
ing establisk 5. Some apprehension has
been expressed that establishments under
Government may not be covered. It is not
correct. In the definition it self, the first sen-
tence is “any office or department of the
Government or of a local authority™, Therefore,
if there is contract labour employed by these
establishments, they will be covered. If
Government departments like PWD etc. work
through contractors they will be covered.

SHRI RANGA (Srikakulam) : What about
public undertakings which are registered as
companies?

SHRI D. SANJIVAYYA: They will all be
covered, because it says “any place where any
industry, trade, business, manufacture or occu-
pation is carried on™.

Therefore, public sector undertakings are
covered. Many members made a fervant ap-
peal regarding casual labour in the railway
department, which employees about 3 lakhs of
casual labour, and in other departments.
Their case really deserves sympathy, I am in
full sympathy with them, but unfortunately
this Bill does not cover casual labour at all
This Bill is only for contract labour. The ques-
tion of casual labour should be taken up sepa-
rately. I give an undertaking that I will take
up this matter with the Railway Minister and
see that hing is done, b even though
they might have put in even 20 years of service,
still they are treated a casual labour. There
must be some rule thatif they complete a
certain number of years of service, if the nature
of the work is such that it is continuing work,
they should be made permanent.

AN HON. MEMBER : What about river
valley projects ?
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SHRI D. SANJIVAYYA : They will 'also
be covered.

One important matter should not be lost
sight of, viz.,, even while issuing the licence,
the wages are fixed. In the original Bill, it was
said ‘minimum wages’. But the Select Com-
mittee rightly suggested the droppingof the
word “minimum’ and so we have said only
‘wages’ in this Bill.

There are welfare provisions also. Some
hon. members had said that when workers
bave to stay overnight on account of the
nature of the work, some rest room should be
constructed. Clause 17 specifically lays down
that such a provision should be made.
Again, other facilities like drinking water
and first aid are there. Ifthe contractor fails
to provide all these facilities the principal emp-
loyer will be made liable to make all these
arrangements. Clause 20 says :

“If any amenity required to be provided
under section 16, section 17, section 18 or
section 19 for the benefit of the contract
labour employed in an establishment is not
provided by the contractor within the time
prescribed therefor, such amenity shall be
provided by the principal employer within
such time as may be prescribed.”

Therefore, we have taken all precautions to
sce that contract labour does not suffer. '

SHRI LOBO PRABHU (Udipi) t Sir,ona
point of clarification, The Minister has said that
casual labour isnot covered by this Bill.
Kindly referto clause 1 (5) where casual
labour has been defined as what is not employ-
ed for more than 120 days in the year and,
if the work isof a seasonal nature, for more
than 60 days in the year. By that definition
labour in the railway would be .

SHRI D. SANJIVAYYA: No, Sir. Firstly,
it must be contract labour. This Bill does not
apply to casual labour at all. Clause 1 (5) (a)
clearly says:

“It shall not apply to establishments in
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which work only of an intermittent or casual
pature is performed.”

Therefore, casual labour is not covered at
all.

Then, with regard to intermittent labour it
said that if in the preceding year the work
has gone on for 120 days then alone this Bill
is applicable,

SHRI LOBO PRABHU : Then what is the
difference  between intermittent and casual
labour ?

SHRI D, SANJIVAYYA : Finst of all, it
should be contract labour. Railways employ
them directly.

SHRI LOBO PRABHU: The word used
is “establishment’ which is relevant.

SHRI D. SANJIVAYYA: “establishment”
is relevant. But there must be contract labour
employed by the establist t. Therefore, it
is said that the principal employer is the
establishment and the contractor. Ifthe cone
tractor fails to honour the obligations, then the
principal employer, may be, railways or PWD,
will be held responsible.

Clause 21 is really very important. Some-
times the contractors do not pay wages fully or
do not pay at all to the labour. Often times
labour are brought from distant places like
Mehboobnagar. Palangor labour are experts
in carth work. When I went to Ranchi and
Jamshedpur I found that wherever projects are
being built the Palangor labour are being used,
taken to distant places, and later on wages are
not paid fully or not paid at all. Therefore,
clause 21 clearly states that in case the contrac-
tor fails to make any payment of wages within
the period prescribed, then the principal em-
ployer shall be liable to make the payment of
wages. Therefore, the wages are protected.

SHRI NAMBIAR : Butit becomes a dead
letter in operation.

SHRI D. SANJIVAYYA: It all depends
upon implementation. If there are contractors
and contract labour in the railways then this
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legislation would be applicable to railways
also.

DR. RANEN SEN (Barasat): I want to
have a clarification. There are cases where
contractors employ sub-contractors and, after
sometime, these sub—c run way with
making any payment to the workers. Who will
become the principal employer in that case ?

SHRI D. SANJIVAYYA: I would like to
draw the attention of the hon. Member to
clause 2(c) wherein the definition of “‘contrac-
tor" is given. It says :

“(c) “contractors’”, in relation to an
establishment, means a person who under-
takes to produce a given result for the
establishment, other than a mere supply of
goods or articles of manufacture to such
establishment, through contract labour or
who supplies contract Jabour for any work
of the establishment and includes a sub-
contractor ; *'

This is clearly stated here. Therefore, we
have taken all precautions.

Then, penalties are provided for contraven-
ing the provisions of this Bill or when the
inspecting officers give some orders and they
are not carricd out,

Lastly, there are various miscellaneous provis
sions giving powers, for making the rules. As
usual, the rules are made and these rules are
placed on the Table of the House and the
House is competent either to annul the rules
or amend the rules. It is only after that the
rules come into being.

These are the important provisions and, I
hope, this simple Bill which is intended to give
protection to the contract labour will be
accepted by the House.

SHRI RANGA : One point has not been
answered. You thought of abolition and, at the
same time, regulation of the contract labour.

Why did’nt you lay special stress on aboli-
tion ? You have given so much preference to
regulation of it.
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SHRI D. SANJIVAYYA : Yesterday, when
I began my speech, I said that the main inten-
tion of the Government is to abolish the contract
labour. Clause 10 deals with that part of the
work, namely, abolition and various conditions
are laid down under which it can be done. But
wherever it is not possible to abolish the contract
labour, we cannot be a silent spectator. We
want to give some protection to unfortunate
workers whose working conditions and living
conditions are deplorable.

MR. SPEAKER : Now, there are  two
amendments No. 33 and 34 in the name of
Shri Abdul Ghani Dar for circulation of the
Bill for eliciting public opinion and for recom-
mitting the Bill to the Joint Committee.

I put them to the House.
Amendments Nos. 33 and 3¢ were put and negatived

13 hrs.
MR. SPEAKER : The question is:

“That the Bill to regulate the employ-
ment of contract labour in certain establish-
ments and to provide for its abolition in
certain circumstances and for matters con-
nected therewith, as reported by the Joint
Committee, be taken into consideration.”

The motion was adopted
MR. SPEAKER : This Bill was allotted 4
hours. The time taken upto now is3 hours
and 95 minutes. There are so many amend-
ments to cach clause, 1do not think this will
be finished today.

SHRI NAMBIAR : Thisis a controversial
Bill.

MR. SPEAKER: We can bave ome more
hour forit. Even in one hour I am very doubt-
ful if it will be finished. For the time being we
.can have one more hour. The time fixed by
the Business Advisory Committee and as
approved by this House is 4 hours. I hope the
House agrees to give one more hour.

13,01 hrs

The LokSabha adjourned for lunch till Fourteen of the
Clock

The Lok Sabha reassembled after Lunch at three
minutes past Fourteen of the Clock
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[Mg. DePUTY SPEARER in the Chair]
SHRI SAMAR GUHA (Contai): Sir,

devastating floods have caused great havoc in
East Pakistan. Hundreds of houses in East
Pakistan have been washed away. And, in
Dacca alone, 100 people have lost their lives.
Our hearts go with the people of East Bengal in
their great suffering.

We request the Government to send a
medical team. We request the Government to
send food aid and food supplies as a token of
our goodwill to the people of East Bengal.

SHRI CHENGALRAYA NAIDU (Chit-
toor) : Today I have given a Call Attention
Motion regarding Charu Mazumdar,

MR. DEPUTY-SPEAKER :
considered.

Let it be

SHRI CHENGALRAYA NAIDU: Charu
Mazumdar is reported to have called on the
people of Srikakulam district to wage a war of
the Vietnam type. This is a very serious
matter. I do not know whether the Govern-
ment is encouraging such things or closing its
eyes. If they allow such things, what is going
to happen in this country ? We are not able
to understand these things, Sir.

SHRI S. M. BANERJEE (Kanpur): I
rise on a point of order. The hon. Member has
mentioned the name of Mr. Charu Mazumdar,
I do not know who he is ; he may be a Naxalite
leader or some body else. But the hon. Member
has not given any notice to you about this
matter, nor is Mr, Charu Mazumdar present
here to defend himself in this House. So, why
should he mention his name in this manner ?

SHRI PILOO MODY : 1 hear that the
CPI is hiring Mr. Charu Mazumdar and the
like.

st Aq femd (d41%) ¢ Soraw
wawRa, & 43 saqeqr &1 W§  gafed
Jor g s ¥ warg fega am
forw fadas oz gu AW agE wAr @ §
ga®r wfim fear omd & o aga
srgw waw 71 A fomr ok
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30 ardie @t a¥as & 15 & AT
A9 we3 & faar mar| I@H
FHT 55 A/ To g1 e U qEEY
AT E 7 FAT wAT AR FHAHT F
15 #3g &qaT | $WE § Al T @
FZFAT wF FT MAT =7 fHAT T
FrT g w1 o @y Rfady e
¢ e adlaw g U AT TSI
m@arg
MR. DEPUTY-SPEAKER : The hon.

Membs h

13 ﬂ-r

=t vy fawd : AfFT 2g ST A I
3 e 9w 3 @y wfesia eI #A &
e § 997 AT, 99 § GGAT KW I
7z fear fr ey @fedta famm & o
afasra ST g &, o fegwm
¥ aga M? fwrmarzaml ¥ ¥ uw §,
FAF AIX 9% ¥ AT AT & 1 qFAT ¥
g, ag ed & o @ ¥ AR ol g
FEAT BT, A AL R, ¥ FAX AT
qr1, ¥fFw I7% FI @wra erar waw fw
TEE R A AT & oS W § IWH
fa<ry wg &40

#amaar g g fs fog s &
sfIIEaT GET F1 AT T L

MR, DEPUTY-SPEAKER: The hon.
Member has made his point already. Let him
give separate notice of this.

ai’nfgfmﬁ: @A g EL, THT
fF qT A% 39 ¥ sgrmar Foag
aret 3 Afad safs o ¥y Rfesw
w1 TigweT wit aF frgwa Adl fEar
mr g

MR. DEPUTY-SPEAKER: Ifhe does not

stop mow, I shall have to ask that nothing will
go on record. Let him kindly give a separate
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notice. Let him not utilise this opportunity te
make a speech on this,

=t wg fowd : ag wrrer 9gd weea-
quf § 1 TEH T3 FHY T =9 I
® &1 9f starear aga @& Fd F@
Al F1 9F5d § zAfAd TEAE AREY
YT HAT AT IART GETAT AR § |

MR. DEPUTY-SPEAKER : Let him kindly
give scparate notice. I am not preventing him,
I am not trying to shut him out. I am only
appealing to him to co-operate in running the
butiness of this House according to certain
rules,

&t wy femd : fRe ag fraw fw
faa g1 g I & AgIYW gaTdl 9¢
TwEFE F AT @R ITHr Few W
qer 2 F favrag fam & iag
fagm 3T &Y o &1 & et F
FIAH ITQIE )

MR. DEPUTY-SPEAKER : What he has
said is already on record. Let him not continue
any further,

Now, Shri M. L. Sondhi.

ot wae o g (et /aT) < g9
TF q1F FEAr g )

MR. DEPUTY-SPEAKER : I have called
Shri M. L. Sondhi now. I am not allowing a
discussion on this now. What Shri Madhu
Limaye has stated is on record. Let the hon,
Member resort to other avenues open to him.
There shall be no more discussion on that
matter now.

SHRI M.L. SONDHI (New Delhi): I
fully appreciate the spirit of what you have
said, but let me also support what Shri Madhu
Limaye has said because it reflects the strong
feelings of the House. Now, I come to the
other point which I want to bring to your
notice.. .
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=t 7 ford : gy a8, &
T @ifed |

SHRI KANWAR LAL GUPTA: Why do
you mot permit this? You had allowed Shri
M. L. Sondhi to support Shri Madhu Limaye.
Why should I not be allowed to support him ?

MR. DEPUTY-SPEAKER : I do not want
the hon. Member to enter into any controversy
with Shri M. L. Sondhi. They both belong
to the same party....

SHRI M. L. SONDHI : I bave no objection
if he speaks.

MR. DEPUTY-SPEAKER : I thought
that Shri M. L. Sondhi wanted to raise some
other point. I could never anticipate that he
would refer to the same point.

SHRI M. L. SONDHI : I only voiced my
support. I can support Shri Madhu Limaye.
‘The price level in the country is rising so high,
and the Central Government pensioners are
having a miserable plight ; here, on the floor
of the House, an assurance was given that
the Pay Commission would consider the problem
of the Central Government pensioners. Now
we, find that that has not been considered.
Should we bring a privilege or what ?

MR. DEPUTY-SPEAKER : It is up to
you.

SHRI M. L. SONDHI : These peopleare
starving. The plight of the pensioners today,
I can assure you, is the worst, is sub-human,
How can the Minister for Labour, Shri Sanji-
vayya and others sit here so prettily, so com-
pl ly, when the p who have served
this Government are starving ?

SHRIS. M. BANERJEE : I support him,
In addition, I want to say that Mr, Limaye
has raised a very important matter.

MR. DEPUTY-SPEAKER : Iam not say-
ing that it is not important. I am only appeal-
ing that a proper way should be found for it.

SHRIS. M. BANERJEE : Let the Minis-
ter make a statement on that.

Mr. Sondhi has mentioned about the rise in
prices. The prices in the last six or seven
months have risen abnormally. A request was
made in the House by myself, Mr. Nath Pai,
‘Mr. Nambiar and others that the question of
interim relief for the Government servants
should be taken up immediately, I request
the Government of India to issuc a directive
to the Pay Commission to see that the interim
relief is sanctioned without further delay., The
hlIIndiaDefcno:Emponcumprmingtheir
demand and also the railway employees. So, I
request the Finance Minister to make a state-
ment and say that they are issuing a directive
to the Pay Commission.

M SR AW gw: QA zER
FAHCE a@ o W A Az d
& & odf S aww ¥ +A9 wwar
3! frar o @ ¢, S Fwartwa
¥ @aa F A F7, 7 aredy 3T A0
T F AT AR I R aiw
viEfaq #t A5 47 3o Fr

THE MINISTER OF PARLIAMENTARY

" AFFAIRS, AND SHIPPING AND TRANS-

PORT (SHRI RAGHU RAMAITAH): Ona
point of order. Is this Lok Sabha to be utilised
for making vague charges ?

SHRIKANWAR LAL GUPTA : Let there
be an enquiry, I will prove it.

=it v fawd : a0 A e
RN E wifs @ foar @ o,
0w qREA ...

SHRI PILOO MODY (Godhra) : Before
you proceed further, please admonish the
to talk like that.

st wg fd : @ wE AW
IHEAT § AT AT AL 2 1

MR. DEPUTY-SPEAKER 1 We are in the
midst of another business, but even so, know-
ing that in this country many things are hap-
pening and Members want ‘o make certain



261 SRAVANA 13, 1892 (SAKA) 262

points, I have allowed, but I would request
that this opportunity should not be utilised for
hurling charges against anybody, whether
against the Government or by the Government
against the opposition. If you have a point to
submit, you may do so.

it ®aT o« q@ : agd @ gefgn-
fae gn ahrﬁi?miﬁaﬁ%rgaﬂt
Fara § fF gowre £ awe ¥ gaar qar
wiwr ot <@r & A s A faar smar
g T gy &t o @ & fF AmAeredeA
foFar s, S FrEA 3= F1, g qIe
T FT | HY-FY TOT TS AT F E
59 %@ ¥ Toar gweet frar ar @
ag qgd TN WIAAT & | gEE ERTRAT
# qagE gF 9gEAr g ) 9 @
qigaR q91E g faw @y 8, afemw #
e A AT @Y g, smaE Yy R
S ¥ A A A Ay X Q)
TaAr @k

MR. DEPUTY-SPEAKER : Order, order.
This will not go on record. I thought you had
a certain point to make, you have to placca
certain point of view before the House for the
House to take it up, but then to utilise this
opportunity for hurling charges against any-
body is not correct, and this will not go on
record. Kindly give proper notice about it. He
is an hon. Member of the House. He should
give proper notice for a proper discussion ; he
should not spring surprises in this way.

SHRI KANWAR LAL GUPTA®....

MR. DEPUTY.SPEAKER : I am not
discriminating. Inthe beginning itsell I have
said : although this is not on the agenda, some
Members want to draw attention to certain
things that have happened. I have also said
‘that this opportunity should not be taken to
hurl charges against anybody., I have said
that what he says will not go on record because

he was not raising any point but started
making charges which I think is not proper..
(Interruptions).

SHRI LOBO PRABHU : On point of
order. The Bill is before the House. Aoy
other business is out of order.

SHRI MADHU LIMAYE : I have moved
a motion for the adjournment of the debate
very properly under the rules. (fnferruptions).

St afw swew (mronw) @ feet
g aua ¥ 3 ¥ dar,
99 AT §, T T IAIF T H Tg
gFaI g ?

SHRIMATI TARKESHWARI SINHA :
(Barh) : May I make a submission ? The
other day two Members of the Ruling Con-
gress, Mr. Kulkarni and Mr. Chandra Shekhar
made a statement in the Rajya Sabha that
allegations were being made that money was
being taken for licences. That is on record.
We read that. Government has not come with
any satisfactory reply to the House or to the
country. Is it pot our right to demand a
debate on the distribution of licences ? When
the debate takes place, we shall be able to
establish that money is passing hands and
there is every basis for this allegation. I agree
with you that this is not the time when we can
raise it, but I would certainly plead with you
to allow a debate on the licensing policy and
the arrangements that the concerned depart.
ment of the Government has made in regard
to the licensing policy so that the Members of
the House may be able to establish charges
that the money it passing hands for the dis-
tribution of licences.

MR. DEPUTY-SPEAKER : That is with-
in your right. I would only request Members
to send proper notices for that and then I
think they may be considered.

=it Ay oW : 3w AgRy, &y

HAT AERT ¥ 7E 5 A o sflarma &

@A %I § A g5 FY 8, 98 39
qLEAMF |

*Not recorded.
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SHRI SHEO NARAIN (Basti): Shri
Madhu Limaye has raised the point about the
seizure of ganja ; it has appeared in the Bom-~
bay papers today. Shri Kanwar Lal Gupta
has raised the point that some people are
coming into the new Congress. This is the
demand of the country, and it isa general
question which we can raise before the House,
and you must promise that these will be deba-
ted in the House soon.

MR. DEPUTY-SPEAKER : Please senda
notice.

st forq areraw @ = Ay faRA A
uESHieE &1 9@ frar &1 @19 grew
& fafadm 1 gove Hfad ax 3w
fagz 93 931 11 ifvw

=t i = @ (wgAAt) @ S9TeTe
q@IEq, AT A gA §9 Ay § 5w
& aga ¥ Tl § aga A ¥ a1 A
g & faad sram < fagre o §0 FF
&g a1 9 fagre Y a1a gz =Tgar
g FA A T FT @ ¥ FAE
At w afy g§ &1 faee & wfwEt ¥
dMiaggamgEa s | s a9 amw
g & fs g ¥ ag &1 AF ¥ fag
& @l F1 9T g ¥ Fawa o
gt g, afsw sam Fmifaa € fear
wr & # @E garfas wifar @
difeq ot fagr & afFq eNFT ar s
TR guar A g gfe
ag wefae gare g ar adf | g M @
TIAIT &1 A9 AR Fifaw gEeE
difea =t wefe 3 ar g I|§ T
I ofifeafa & st § T ¥ Al
o fs ag 5@ @vrw § v agEar
2R

FIFIR 2T F1 Ao § FElarga
iz AT w1 AR fagar 1 Aer §
FEATEAL Al W F ATEa9
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W AT W AT Ft g8 FEmEr
A g Hegfer iz dfefm
a2 & wyee: fa=re & 1 g AT "raet
92 @3 § waf @ Tifg | 8 @w A
¥ oF ANIYzvzama faar g o
FTER Y TE Fag s R agg FEA &1
T

Aag o YOy F 962w &
T F o w5 Sear g, § IEFT gRAA
F@E!

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir, you very well know that the ques-
tion of granting Statehood to Manipur is agi-
tating the mind of everyone. The successful
bandh that they arranged yesterday is a clear
indication that this is the demand of the entire
population, of Manipur. Now that the
Government has conceded the demand in
the case of Himachal Pradesh, there is no justis
fication for discriminating in the case of the
people of Manipur and Delhi whose demands
are equally important.

1425 hrs.

CONTRACT LABOUR ' (REGULATION
AND ABOLITION) BILL~—(Contd.)

Clause 2— Definitions,

MR. DEPUTY-SPEAKER : Let us take
the amendments to clause 2 now.

SHRI D. SANJIVAYYA : I move :

Page2, line 27,—for “2.” substitute “2.
"«

Page 4,~—afler line 26, insert—

“(2) Any reference in this Act toa law
which isnot in force in the State of
Jammu and Kashmir shall in relation
to that State, be construed as a reference
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to the corresponding law, if any, in
force in that State.” (5)

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I move :

Page 4, line 14,—
Jfor “five hundred” substitute—
“seven hundred and fifty” (11)

SHRI SHIVA CHANDRA JHA (Madhu-
bani) : I move :

Page 2, line 36,—
omit “major” (22)

Page 4, line 5,—
after ““any" insert “male™ (23)

SHRI LOBO PRABHU : I move :

Page 3, line 22,—
after “manufacture”’ inseri—
“construction” (60)

Page 4, line 11,—
afier “managerial” inseri—
“clerical” (61)

Page 4, line 14,—
for “five”” substitute “three” (62)

SHRI SHRI CHAND GOYAL : My amend-
ment No. 11 seeks to substitute the amount of
Rs. 500 by Ra. 750 in the definition of super-
vising workman. Considering the present value
of money, it would be desirable that members
of the supervisory staff who are drawing below
Rs. 750 should also come under this definition,
so that this beneficial provision may apply
to a larger section of the people. We know
that Rs. 750 now is just equivalent to
Rs. 150 of 20 years ago., Therefore, the
present provision of Rs. 500 will take a
large number of people out of the purview of
this clause. Our anxiety is to bring within
its purview as many members of the supervisory
staff as possible. That is why Iam suggesting
that this figure “500" should be substituted
by the figure “750".

SHRI LOBO PRABHU : My first amend-
ment is to sub-clause (¢) (ii). I bave proposed
that work of “construction” should be added
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to the remaining items mentioned like “industry,
trade, business, manufacture”. Construction
is pre-cminently an activity which engages
contract labour, whether that construction is
in the way of houses or work of railways or
PWD. This is obviously a lacuna which the
Minister may make up by the addition of the
word “‘construction” to the other items men-
tioned thert. I may add that in the labour
statistics for 1970 “construction™ is shown as a
separate item. So, from that point of view also
my amendment should be appealing to the
Minister.

My second amendment is the opposite of
the ong of Shri Goyal. Here we are concerned
with workers. If we introduce those who are
not workmen, we are likely to frustrate the
interests of the workmen. One does not want
clerical or supervisory staff to beincluded in
“workmen’. In fact, they can prove saboteurs
if they are included. Ifyou are allowing anyone
of the supervisory staffto come in, I would
suggest that their salary should be limited to
Rs. 300. I have never heard of a workman
getting more than Rs. 300 and certainly not
more than Rs, 750, as proposed by Shri Goyal.

All these amendments are in the interest of
labour so that they get their dues without
being frustrated by others who do not belong
to their class.

ot forw =% Wy Syis S, A
UF GETATFMEGT IH FAT 2 F g )
TEH 4% FET AT E ¢

““any establishment of any railway, Can-

tonment Board, major port, mine or oil-
Wi 7g Ao R wsE S g R ¥ I
weg g1 1 AOHET §F F e 92
fqar T § ? qur Sg¥ 20 wegL A
s sQE? whas#d § &
20 37 20 ¥ AT ANGX TGP FIA FY,
agt 48 91 g At #4T g4 ¥ er 9
S AT9HT § 9EH 20 wWeige Wt wH
mF@E? @ ag @ s A
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a1y Tgd T AIT et gar € AT faad
MIOEF 9 F § STF I AL
| & gumar § @R A ¥ g #y
1§ Ffears 71 gt

FET FU g g gl FArr ¥
# | i g ¥ FRAT HT qfoaer & 3
U 4 qF, 9@7 AT TZ FEA & ¢

“workman’ means any person employed
in or in connection with the work of any
establishmant to do any skilled, semi-skilled
or unskilled manual, supervisory, technical
or clerical work........ but does not include
any such person...."

Tgi 9T & wH FAg KA ;e WreAr
qEAT § | THAT FT A7 A & A@T
2 fF a7 @ wig AT T Hegl
FraYaq &1 gfagrm wr g afsw @
fadas #7 dar Aw ¢ AwA  dw
gaTHITT 59 1 wadaq g 5 g
FTeAT A 4T §W FT, Tg AT AT )
@ ag ar T FG FA T AT AR
B F1EFE AGT FT AFA 79 TF 9 Tal
FW a7 TF FIAT FEAE FTL FT QIEAT
g% 4T Aifge 1 3@ F fAw anr ¥
duted g 9T ¥ A3 AT a@Um
it &9 ag g ag1 faar § 5 awda
#t qfewer .08 ¥9 qRagag @
9 ¥ 1Y ST a8 TE § fF widE A=
&1 &CAT 1 9, 99 § agfaaa & S
AR & gamar g FF sg wr @rAw &
9 w1 HrE FfoAE TG AT

st AWM wwTm @i o IareRs
TEET, ¥ ag) AiEdz § A A aof
ST gIgd 7 FF7 | T 5 H AGL FiEw
# g 7 aefagi ' g= ffaaa s &
& 1 @ s=fal 9T gg @rp @ @
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fex faeft Y2 &1 AT 91 a7 HTEAT G
& 39 ¥ fewifome w1, 79 FY 40
Fraggdar g ? uF Jifaw 5 frar SR
91 97 30—40 I Fw FWE @
FT At ag @y T g ? gafag aw
AT ¥ T ¥FT Fi2ae A7 w1 qrafagi 93
amarfea < fear & fF o st war
FTH F4I, 9gF AT & AT qT a5 AT
AR AR O Rr T T A1 @ & 7
@ oAt O Ffag 1 7w DA e
fret BorT o1 93 Y Fawr 5 smEd &
FH KW § oY W FGT ! qat Ay A
AT M | AT AT A UF SFwfAmT Fqr
@ & s ag et @ @, Fgi A Qa
ar fRe 39T 41 R wrgAT o FT &
39 # 9 w1 I A 3 F quwar
i@ Aagas g AR @ arge
& arfzm

SHRI K. N. PANDEY (Padrauna): My
hon. friend, Shri Lobo Prabhu, put before the
House two proposals. Oneis that the word
“construction” should alse be included in
that category., There are different types of
construction work. The big establishments
have buge construction work and the workers
remain in the factory for so many years. There-
fore, if you treat them as casual or contract
labour, it is not fair,

The other thing is about the limitation of
Rs. 500. Under the Industrial Disputes Act,
those who get salary upto Rs. 500 will be
considered as workmen. What my hon. friend,
Shri Shri Chand Goyal has proposed is that
the limit should be increased. It has really
got some substance in it. Rs. 500 limit was
fixed long before when the value of the money
was more. Now the value of the money has
gone down considerably. So, I would appeal
to the Labour Minister to consider an increase
in the limit of Rs. 500 in the changing circum-
stances, The amount of money thata person
receives is no consideration to decide whether
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be isa supervisor or a workman, The nature
of the work that he performs is the criterion as
to whether he isa supervisor or a workman.
You should judge it on the nature of the work
and not only on the salary basis. I would
again appeal to the Hon. Minister to increase
this limit also.

SHRI D. SANJIVAYYA : Taking the last
amendment which intends to include minor
ports also, T must make it very clear that in
clause 2, the subjects mentioned and the juris-
diction mentioned relate to the Central Govern-
ment. Therefore, so far as the Central Govern-
ment is concerned, it has not got any jurisdic-
tion over minor ports, but only over major
ports, mines, etc. So, it was not included here
and it cannot be included.

Then, with regard to the limit of Rs. 500,
I must say that in all the labour laws, the limit
of Rs. 500 is there. Of course, thereis some
consideration as to why it should not be revised
upwards, When that question is finally decided,
we will certainly bring about a change in this
law also. Whether we make it Rs, 750 or
Rs. 1000 is a matter which will come up
later on.

With regard to the clerical employees, I do
not know why my hon. friend, Shri Lobo
Prabhu, does not want them to get the benefit,
They should get the benefit. Therefore, I am
not able to accept this amendment also,

With regard to males and females, I do not
think there should be any discrimination. This
Act should be applicable to both.

SHRI LOBO PRABHU : Should you not
include construction ?

SHRI D, SANJIVAYYA : Construction is
not y b that is d

MR. DEPUTY-SPEAKER : The question
is:

Page 2, line 27,—
Jor “2." substitute “2.(1)" (4)
The motion was adopted.
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MR.
question is :
Page 4,—
afier line 26, insert—

DEPUTY SPEAKER : The

“(2) Any reference in this Actto alaw
which is not in force in the State of
Jammu and Kashmir shall, in relation
to that State, be construed as a reference
to the corresponding law, if any, in force
in that State,” (5)

The motion was adopted.

MR. DEPUTY SPEAKER : I will put
amendments 11, 22 and 23 to the wote of the
House.

Amendments Nos. 11,22 and 23 were put and
negatived.

MR. DEPUTY-SPEAKER : Shri Tyagi's
amendment No, 46 is the same as that of
Mr, Jha,

I will put amendments 60, 61 and 62 of
Shri Lobo Prabhu to the vote of the House.

Amendments Nos. 60 to 62 were put and negatived.
MR. DEPUTY-SPEAKER : The question
is: .
“That Clause 2, as amended, stand part
of the Bill.”
The motion was adppted.

Clause 2, as amended, was added to the Bill,
Clause 3—(Ceniral Adrisory Board.)

SHRI HEM RA]J (Kangra) : Sir, I begto
move ¢
Page 5, line 10,—
JSfor “shall not be less than the number
of members™
substitute “‘shall be in majority as com-
pared to the members™ (47)
SHRI LOBO PRABHU : I beg to move :
Page 5, line 9,—
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omit “members nominated to repre-
sent”. (63)

SHRI B. P, MANDAL (Madhepura) : I beg
to move @

Page 4, lines 36 and 37,—
after “Government”” insert—

“from among the retired Judges of the
High Courts and Supreme Court of
of India™ (73)

Page 5,—
afier line 2, inseri—

“(d) not less than ten Members of Parlia-
ment which ghall include seven from
Lok Sabha and three from Rajya
Sabha.” (74)

SHRI HEM RAJ: My amendment is a
very simple one. In the proviso to sub-clause
(3) it has been provided that the number of
workmen shall not be less than the number of
members nominated from other categories.
The other categories are: (1) the Chairman
to be appointed by the Central Government
and (2) the Chief Labour Commissioner and
then there will be representatives of the Rail-
ways, coal industry; mining industry, the con-
tractor and the workmen. This Bill is meant
for the welfare of the workersand if the workers
do not have the majority in the Board itself,
then I don’t think how their interests will be
safeguarded. Therefore, my amendment is
that the workers should at least command a
majority so far as the Boards are concerned
because these Boards are to decide in which
of the establishments the work is ofa casual or
of a temporary nature and which is of a perma-
nent nature of which are within the ambit of
the Bill. Therefore, itis very neceasary that
the workmen should have a decisive voice to
decide these matters under Section 1 (5) (b).
Therefore, my amendment that instead of ‘shall
not be less than the number of member’, it
should be ‘shall be in majority as compared
to the members’. I hope this very simple
amendment which is for the benefit of the wor-
kers will find acceptance by the hon. Minister.
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SHRI LOBO PRABHU : I am again speak-
ing for the worker and not against him, This
provision here that members nominated to
represent the workmen— does it mean that those
who represent the workmen will not be workers
themselves ? So, I want the Minister to clarify
this point. There are no trade unions involved.
You say, members nominated to represent the
workmen. Why not say, the workmen ? That
will make the whole thing very clear. Icould
sec one difficulty here. A casual labourer or a
labourer under the contractor is not likely to be
in that status for a long time or of a status
suitable to form part of this body. Whatis
then the exact solution for this thing ? Will
the increase of the number of workmen on the
Advisory Board going to make any difference ?

T would therefore say that the working of
the whole Act is revealed by this simple fact
that you are going to have so many casual
workers whose status is very uncertain to be
Members of the Advisory Board.

So, what I suggest is this, You must think
of some other scheme for representing the
workers and if you cannot do 30, I feel that this
particular provision for representation is going
to be void and would be of no real benefit to
the workers,

SHRI B. P. MANDAL: Sir, it is a very
simple Amendment which I have given, This
is relating to Clause 3, sub-clause (2) (a).
Therein, there is a provision for appointment of
a Chairman., What I want to suggest is this
that this Chairman should be appointed from
among the retired judges of the High Court or
the Supreme Court of India.

In the discussion we have seen that the hon.
Members who spoke were of the opinion that
this particular Board should consist of inde-
pendent Members and I think at least the
Chairman should be such that every body,
Labour as well as Government and every body
concerned, should have full faith in him.
Therefore, I have moved this simple amend-
ment. I hope Government will have no
objection in accepting that. I think that the
Chairman should be from among our retired
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judges of the High Courts or the Supreme
Court of India.

I hope the Minister will accept  this simple
amendment.

St s At ae (i) ;¢ fed
EFT G, AT FH X A N gATT
g araifaa fafrex ama w1 faar
&, & g arfe Fxar g 1 arde At
FETgfrdaagg N g9 s @ E,
FFAMF FRE T LR §, 9T a5
Freae da fawew gaifaw A& & @,
a7 a% = ward & fa¥y fogar g9
frar s AFAT §, A A AT Tfgd |
AT I FFAT@T Igh T AL g,
a1 ¥ AT Agt 9 A9t A9 FY Fg AES
qrir, 3% fa¥ agi o Q- wTAr
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argre ¥ Xy T i, Fawr gad arfa-
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7 g9 mfasrs § a7 ¥ FY g
agl anr | gufar & seie wwar g fs
fafaeez wrga 39 X 9 qooag A,
i @1ar §7 U9 A JUA A[APIL
I 3T & wga g faad @ § &R
g T & & Fi08 AN Waga &
Hande §, Jai WA ¥ AAGA A
aang faar saT g0

# adf guwar g f5 waddiz w1 ag
otF 747 & 5 98 gdan s3a & ©F [ae-
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Fam fegt * Yaedq g1 F 1 e
T AT ¥ G OHAT P A S srEd
gumwEadma 2 fF ag N
oo g1 a1 TR AT ST aeAT gy,
forar aree® 7 wifasE § @ 7 augd
¥ @1, 1 afew F1 a3 9193 <F, N
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SHRI S.N. MISRA (Kannauj): I am
supporting the amendment moved by Shri B. P.
Mandal on the ground that when wehavea
central body formed as an advisory board under
clause 3, it is necessary to have an independent
person. It has been recognised on all hands
that if High Court judges or retired judges of
the Supreme Court are appointed, it could
bave at least ashow of being a very indepen=
dent body...

SHRI D. SANJIVAYYA: Why have a
show ?

SHRI S. N. MISRA : Because justice should
not only be done but it must appear to have
been done. That is the principle that bas been
accepted everywhere.

SHRI D. SANJIVAYYA: Either have it or
do oot have it.

SHRI §. N. MISRA : I am supporting,
therefore, the amendment to the effect that
High Court judges or retired Supreme Court
judges should be appointed as Chairman. I
hope the hon. Minister will accept the amend-
ment.

SHRI D. SANJIVAYYA: The amendment
of Shri Hem Raj is that the number of repre-
sentatives of the workers should be in 2 majority
as compared to the number of representatives
of the employers. This is a tripartite body, and
in a tripartite body, we always see that parity
is maintained. But with due deference to the
recommendations made by the Select Com-
mittee, we have agreed to say that the pumber
of representatives of the workers will not be
less than that of the employers. When we say
it is not lem than, it can be equal and it can
be more also. Therefore, there is a possibility
ofsivingmt:cp- ion to the kers.

Shri Lobo Prabbu has asked why workers
should not themselves represent workers. We
always use this language for representing the
workers. The workers themselves can come or
they can send somebody. That somcbody is
necessary, because in this context, casual labour
or contract labour are so illiterate that they
cannot sit and represent their own cases. They
have trade union leaders, and there are various
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trade union organisations to represent them.
Put even in trade union or organisations, the
statute lays down that there should not be
more than 50 per centoutsiders. Therefore,
the workers themselves also can come there and
represent their grievances.

As regards the point that the chairman
should be a judicial officer, I do not sce any
reason why in an advisory body or advisory
board, the chairman should be a judicial
officer. There is nothing there to be decided
according to law etc. This is only an advisory
board, which takes into consideration facts and
figures etc. Therefore, I am not accepting these
amendments.

MR. DEPUTY-SPEAKER : I shall now
put amendments Nos. 47, 63, 73, and 74
to the vote of the House.

Amendments Nos. 47, 63, 73 and 74 were put
and negatived
MR. DEPUTY SPEAKER: The question
is:
“That clause 3 stand part of the Bill™,

The motion was adopted
Clause 3 was added to the Bill
Clause 4—(State Advisory Board)
SHRI HEM RAJ : I beg to move :
Page 5, line 34,—for “shall not be less

than the number of members™ substitute

“shall be in majority as compared to the
members”. (48)

SHRI LOBO PRABHU : I beg to move :

Page 5, line 33,—omit “‘members nomina-
ted to represent’. (64)

SHRI B, P. MANDAL : I beg to move :

Page 5, line 18,—qflr ‘Government’
ingert *“from among the retired members
of the judiciary not below the rank of
a District and Sessions Judge”. (75)

Page 5,—afler line 26, insert—"(d) mnot
less than seven Members of the State
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Legislative Assemblies of the States
concerned.” (76)

MR. DEPUTY-SPEAKER : These amend-
ments are now before the House.

SHRI HEM RAJ: The reasons which I
bave already mentioned so far as the central
advisory board is concerned, apply here also.
With these words, I commend my amendment
for the acceptance of the House,

SHRI D. SANJIVAYYA : [ have got one
submission to make. I have just sent an
amendment. .

MR. DEPUTY-SPEAKER : Ishall allow
him to move it. Let him read out the amend-

ment.

SHRI P. K. DEO: That amendment

should have been circulated to us.

SHRI D. SANJIVAYYA : Itis to correct a
printing mistake. I beg to move :

Page 5, line 23, for “Central” substiluts
“State™. (80)

Clause 4 deals with the State advisory body,
and everywhere it should be “State’. By mis-
take the word ‘Central’ has been printed.
Actually, it should be the State Government,
That is the purpose of my amendment.

SHRI LOBO PRABHU : The hon. Minis-
ter in his suave way disposes of every amend-
ment, without giving any reasons. I have
made it quite clearthat there is a distinction
between a workman and his rep ative. His
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emphasis would be changed and we will have
some workmen at least on this Board, but as
it stands, you can completely ignore workmen,
which is not fair to the workmen and is not in
keeping with the purpose of this Bill.

SHRI B. P. MANDAL : My first amend-
ment is the same as to Clause 3. I want that
the Chairman that the Government is appoint-
ing should be from among retired members of
the judiciary, not below the rank of a District
and Sessions Judge. My second amendment
is to add sub-clause (d) :

“not less than seven Members of the
State Legislative Assemblies of the States
concerned”

I think that these are very simple and
reasonable amendments. The reasons advanced
by the Government just now are not at all
convincing. My amendment was supported
by all sides of the House. There is absolutely
no justification for rejecting this amendment.
If they are going to appoint a Chairman, he
must be an  independent man. This Govern-
ment are in the habit of appointing their own
lackeys, thier own yes-men as nominated
Chairmen. This procedure is most undemoc-
ratic and not at all reasonable. I again appeal
to the Minister to kindly accept my amend-
ment. Atleast in the State Board the Chair-
man should be from among the members of
judiciary not below the raok of a District and
Sessions Judge, and there should be at least
seven Members from the Legislative Assemb-
ly in that Board. Thesc arc the two simple
amendments and I hope the Government will
them.

answer is that the representatives are included
in trade unions but are not workmen. Would
you give at least some assurance that some
workmen will come, because unless there is
assurance that workmen will be there, it will
be filled up by people who are not workmen,
trade unionists, communists, socialists, politi-
cians who have no interest in this class, So, if
you bring this Bill really to represent workmen,
some assurance must be given that workmen
as such will be represented. If you would at
least agree to aslight amendment like “work-
men or others represcoting them™, then the

SHRI D. SANJIVAYYA : The answer
that I have given in respect of Clause 3 holds
good in respect of Clause 4 also. One point
I would like to make very clear is with regard
to the query raised by Mr. Lobo Prabhu. He
thinks that Go will te as they
like. Though the word nomination is used, it
is not as though the Government is free to
nominate. Government always invites trade
union organisations and employers to nomi-
nate their representatives for this body. There-
fore, it all depends on the trade union organi-
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[Shri D. Sanjivayya]

sation or the employers’ organisation to send
such people as they wish to have on this Board.
Therefore, there is no discretion with t.hc
Government. Government does not exercise
any discretion in this matter. They simply
d by the employers’
organisation on the one side and the workers’
organisation on the other. Therefore, if the
workers’ organisation repose confidence ina
particular trade union leader who is not himself
a worker, what can we do? We have to ac-
cept it.

accept the name

SHRI LOBO PRABHU: There is mo
workers’ organisation.

SHRI D. SANJIVAYYA : There are quite
a large number of workers’ organisation work-
ing in this field.

MR. DEPUTY SPEAKER : T put Amend-
ment No. 48 to the House.

Amendment No. 48 was put and negatived

MR. DEPUTY SPEAKER : I put Amend-
ment No. 64 to the House.

Amendment No. 64 was put and negatived

MR. DEPUTY SPEAKER : I put Amend-
ment Nos. 75 and 76 to the House,

Amendments Nos. 75 and 76 were put and
negatived
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DISCUSSION RE. DEMAND FOR A NEW
STEEL PLANT FOR ORISSA

SHRIP. K. DEO (Kalahandi): I thank
you, Mr. Deputy Speaker, for having called
me to initiate this important debate. The
story of the second steel plant in Orisa is a
story of neglect and injustice to the people
of Orissa, more 30 to the nation, for which
there took place a 24 hour bandh in an un-
precedented and peaceful manner on the first
day of the session. Weasa party are against
bandhs. But when there is flagrant violation
of all norms of justice, when national interests
are sacrificed at the altar of political expedien-
€y, when a States offer of a steel plant to the
nation at cheaper cost and more profitability
based on technoeconomic considerations and
locational advantages is rejected outright on
political considerations, when decisions are
taken detrimental to the growth of national
economy and to the production of steel which
is the basic raw material for all the industries,
when popular feelings are roused to a pitch
against such dictatorial decisions, we thought
it our duty to amociate oursclves with the
sentiments and aspirations of people and parti-
cipated in the bandh in order to channelise
the sp and geoui tburst of indig-
pation and wrath in a peaceful manner. That
is how the Orissa bandh took place in an un-
precedently peaceful manner on the 27th of July
without causing any loss of life or property.

MR. DEPUTY SPEAKER : The questi
is:
Page 5, line 23—
for “‘Central” substitute—
“State” (80)
The motion was adopied
MR. DEPUTY SPEAKER : The question
is:
“That Clause 4, as amended, stand part
of the Bill."”
The motion was adopied
Clause €, as amended, was added Lo the Bill

1 gratulate the Ispat Karkhana Sangram
Samiti and the Government of Orissa and par-
ticularly the people of Orissa for the peaceful
demonstration of protest and unusual restraint,
Our leftist friend should take a lesson regard-
ing bandh from us.

Coming to the merits of the case, when we
sec the world map we find that India has the
largest iron reserves in the world—85,000
million tonnes Ores needing beneficiation and
21300 million tonnes of direct shipping ore
in which category she is second only to the
USSR. On the other hand as steel consump-
tion is the economic barometre of a country,
you will be surprised how low is India’s posi-



